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ATt T 3T F Appellant by : Shri S.S. Iyengar, DR
gcgdt $r 3 F Respondent by : Shri Nimesh Vira, AR
EOIEIalé I dIE / Date of hearing: 25.05.2021

GIYOTT ST dRIE / Date of pronouncement:| 99-06-2021

A /ORDER

AedR &g, 3uregey /
PER MAHAVIR SINGH, VP:

This appeal of Revenue is arising out of the order of the
Commissioner of Income Tax (Appeals)]-57, Mumbai, [in short
CIT(A)], in ITA No. CIT(A)-57/Arr.31/2019-20 for AY 2018-19
dated 30.05.20109.

2. At the outset, the learned Counsel for the assessee stated

that the tax effects in these appeals are %1,98,643/-, which is
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below the tax effect as prescribed vide CBDT Circular No.
17/2019 vide F.No. 279/Misc.142/2007-ITJ(Pt.) dated
08.08.2019, wherein the monetary limit for filing of appeal
before ITAT is enhanced to ¥50 lacs. We noted that vide this
circular No. 17/2019 dated 08.08.2019 an amendment was
made to CBDT Circular No. 3/2018 dated 11.07.2018 vide F.No.
279/Misc. 142/2007-IT] (Pt) increasing the monetary limit for
filing of appeal before Income Tax Appellate Tribunal i.e. ¥ 50
lacs in each of the case from the monetary limit of 20 lacs.
Admittedly, in this case tax effect is below prescribed limit of ?

50 lacs for filing of appeal before the Tribunal.

3. When this was confronted to the learned Departmental
Representative, he could not point out that this appeal falls
under any of the exception as provided in Circular No. 3 of
2018, which are applicable to the present circular no. 17/2019.
Admittedly, the tax effect in this appeal of Revenue is much
below the prescribed limit of filing appeal before the Tribunal
i.e. ¥ 50 lacs as per CBDT circular No. 17 of 2019. In view of
the above, this appeal of Revenue is dismissed as withdrawn in
view of Circular No. 17 of 2019. This appeal of Revenue’s appeal

is dismissed as withdrawn.

4. In the Result, the appeal of the Revenue is dismissed as
withdrawn.
Sd/- Sd/-
(ST AR 33rarel / MANOJ KUMAR AGGARWAL) (HETaR [ /MAHAVIR SINGH)
(er@r "@e&T / ACCOUNTANT MEMBER) (349Teg8aT / VICE PRESIDENT)

Fa3, festier/ Mumbai, Dated: 09.06.2021
g WK, 4. @ @fea/ Sudip Sarkar, Sr.PS
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